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Security Council are in no way reduced when 
the aggression or threat of such aggression is 
committed by a nuclear-we-pon State. Indeed, 
it has been the view of the Government that 
the signing of the Non-Proliferation Treaty 
does not, in any way, derogate from the 
obligations of the Charter and the special 
responsibility of the Permanent Members of the 
Security Council for the maintenance of peace 
and security. 

j[THE MINISTER OF DEFENCE 
(SARDAR SWARAN SINGH): (a) Yes, Sir. 

(b) The book deals with the events of 1962 
and gives the personal opinion of the author 
regarding the blame to be apportioned to 
various persons and certain measures and 
attitudes to be taken up to deal with the 
aftermath. These events have been exhaustively 
debated in the House on several occasions and 
the Government reaction has been adequately 
explained in the comprehensive statement 
made by the Defence Minister on 2nd 
September, 1963. The House is also aware 
generally of the action being taken to keep the 
defence forces in a state of preparedness to 
deal with eventualities.] 

SECURITY  COUNCIL'S  ASSISTANCE   TO NON-
NUCLEAR STATES 

*594. SHRI M. R. VENKATARAMAN: 
Will the PRIME MINISTER be pleased to 
state: 

(a) whether Government's attention has 
been drawn to the declaration of the United 
States of America, U.S.S.R., and the United 
Kingdom asking the Security Council for 
taking immediate action to assist any non-
nuclear State against which nuclear aggression 
is committed or threatened; and 

(b) if so, what is the reaction of the 
Government of India thereto? 

THE MINISTER OF STATE IN THE 
MINISTRY OF EXTERNAL AFFAIRS 
(SHRI B. R. BHAGAT): (a) Government are 
aware of the unilateral declarations made by 
the three Governments of their intention to 
seek immediate Security Council action in the 
matter. 

(b) Government welcomes these decla-
rations. However, it is the primary res-
ponsibility of the Security Council to maintain 
international peace and security, and to meet 
threats or acts of aggression. The 
responsibility and obligation of   the 

 

J[tCLASH WITH NAGA HOSTILES 

*230. SHRI NIRANJAN VARMA: Will 
the PRIME MINISTER be pleased to state: 

(a) what was the number of Naga hostiles 
killed or captured in the clash with the Indian 
security forces at Jetso-mah village (Kohima, 
Nagaland) in June, 1968 and what was the 
value of property seized by the Indian forces; 

(b) what are the details of the Indian patrol 
party personnel who were killed and what was 
the extent of loss suffered?] 
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